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M R . C H A IR M A N  : Y cu  can conti
nue tomarrow.

1 7 -  29 h r i .

H \ L F  A N  HOUR D IS C U S S IO N

W orking o f  VJJaya B a n k

M R. C H V R A M N  : I Call Shri 
L ikk ip p a f j r  the Half-an-hour dis
cussion.

SHRI K . M A L L A N N A  (Ghitra- 
durga) : Rule 55, sub-clause (3) states 
that the Spiaker shall decide whether 
th i m itter is o f sufficient public im
parlance to be put down for discussion, 
and m iy  n n  admit a notice which, in 
his opinion, seeks to revise the policy 
o f Gjvernm ent,

Sir, it is neither a matter o f  public 
interest nor o f sufficient importance, 
ft is inly an individual interest. The 
main quisti^-n arises from ---- (Interrup
tions)

M R. C H A IR M A N  : Order, order. 
Please sit d^wn. This has already been 
admittid and it is put down f.>r dis- 
cuisi'>n to-day. I cannot sit in judgement 
__ (Interruptions)

SH RI K . M A L L A N N A  ; It can be 
raised at any stage.

M R. CH AIR M AN  : W ill vou kindly 
sit d wn now ? It has already been 
admitted by th  ̂ Spiaker. N  w, I cannot 
sit in judgment over his ruling. That is 
bjy  nd my pjw ers. The discussion will 
continue.

SH RI K . M A L L A N N A  : Sir, the 
P >int f̂ .irder can be raised at any stage.

M R. CH A IR M A N  : There is no 
PMntoforder. Will you kindly sit down ? 
Whitever you say cannot be taken down 
unless you explain to me as to what is 
your point.

SH RI K . M ALL.^N N A : Sir, I will 
r.;ad out the unstirred question 4576----

M R. CH AIRM AN  : What are you 
driving at ? W ill you Kindly let me 
know that ?
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S T O I K . M A L L A N N A  : I rm 

speaking........

cn  
now.

C H A m M A N  : This m»y net go 
t like that; I call upon Shri l^kk»ppa

K . M A LL A N N A  • Sir mv
pointisthatthis should net bcdi5rass” d

M R . C H A IR M A N  : I em call.V^ 
you to order. Please sit down.

SH RI K . LA K K A PP A  (Tumlnir'i • 
Ba“S  Vijsva

1 •• f  the bimesf

M R . C H AIR M AN  : Order, order 
M r. Lakkappa, you m sy go cn nc J

s h r i  K . LA K K A PP A  ■ S.V u 
W 'nd. Shri' Rati

raised an issuec'n 'ihe’ baT-'t 
que^^Urn when the hm . Fin!rce 
evaded to give a pertinent pniwrr 
pertinent questic n. ^  a

I wculd like to put it to v< •• .u- 
that the Cliairman < f  the Viiavfl r  f  
Ltd. is net an crdinaiy mtn

the hon.^nance Minister 
to-day That is because he is n< t c 
^ n t^ U irg  the higher-ups rs “ j.o S c  
V.I.Ps who are under his r r „ . „  i ,are under his crntrt] Trt 
^  now state t ^  illegal activities . ' n i l  
Chairman o f the Vij*ya Bank Ltd Sir 
I  w on t make it an individual iss.u/’ 
nor will I  make it a party issue. I wc uld 
like to qu( te a certain state ment mr dc__

M R. CH A IR M A N  ; Yc u are required to put certain questicns. I'-Huiica

SH RI K . L A K K A PP A  : I wculd like 
to say that this is net a political issue

“ " y  Poliucal issue.' 
Shri Madhu L u ^ y e , sodalijt Member 
said something about it . He is new a 
^ i w l  Secretary o f the Janata Pariv. 
Shri Lunaye in the L ck  Sabha cited 
seven instances one c f  which was a 

hundred rupee ncte. Sir. 
the Chainnan puts out these nc tes in 
various branches c f  the Vijaya Bank 
from Kanyakumari to Kashmir and it 
IS revealed that hundred rupee nctes 
w r e  being circulated and cases are 
being launched. I wculd like to qucte 
it for the benefit c f  the hon. Minister. 
On that day in reply to a questir n he 
said that this was a veiy technical 
offence. Sir, I would cnly cite the ncte’s 
Series 133477 »nd w( uld nc t qu( te the 
rest. Sir, he is squandering the me m y 
belonging to the d«pcsitcrS. I  weuld

like to read out to y u ps to how the 
P®'P*® been.patrf'iiised and.hc w the 
pubhc mrncy has been misused. Sir, 

‘  ^N.Mehu, is a close friend < f  
the Ch«irman c f  the Bank. Shri Mehta 
carries on money-lending in the nalne 
^  Mehata BKthcrs* a^d 'Pcpujar 
Credit Coip'ratibn’. OTerlroking all 
the instructiciis given by the RBI, the. 
Chairman ha? ranctif red fcdliiic: to ti e- 
extent o f Rs. 50 lakhs to M r. Mehata to 
purchase^ Vehicles. In every osic there 
is valuation report regarding financing 
and other securities and all these thirg& 
had to be dealt with but regarding this 
M r. Mehata nu rules and regulation& 
o f the RBI have been observed.

Then there is the case o f M/.«. Cest 
Tyres Ltd. They were advanced a 
loan f f  Rs. I crore where even the ordi
nary rules and norms c f  the RBI have 
been flouted. I need not give all the 
details. The first inspection repert c f  
the RBI has revealed that loans to the 
tunc o f 5 per cent are irrecoverable. 
These loans have been advanced to all 
sorts o f pe pie patronised by the Chair
man without taking any security.

The second inspcCTic n report reveals 
ab 'Ut squandering away e f deprsiters’ 
m< ncy. The public m'̂  ney is being 
looted by this bank. The seccnd ins
pection rep-'rt r f  the RBI says thst 
I2‘ 5 per cent— ^which es'mes to nearlv
R». 10 crcres— of the deposit money 
has been squandered away. Here I 
wculd like to say a word about the rate 
o f interest. Lesser and lesser rate c f  
interest has been charged from various 
people by the Chairman— mind you. 
Chairman has no right to do it— resul
ting in an estimated loss o f Rs. s 
crores to the bank. I can give all the 
details. The Chairman has no rig^t. 
He has flcutcd all the nc inns.

Mr. Chairman, Sir, my next point 
is about the circulatie n i f  ounteifeit. 
currency notes. Currency netes wcith 
over Rs. 40 lakhs were accepted by the 
bank as fixed deposits and these coun
terfeit netes were drcuhted to the 
benefit c f  the friends e fth e  Chaiioun.. 
This matter has figured in various 
newspapers includirg Economic Times, 
Deccan Herald and Indian Expresf. 
No actien has been teken in this reipect. 
No persen hcldicg such a responsible 
pr-sitie n would act in such an imprc per 
way.

New, Sir, where has he kept this 
amctint c f  mcney. He has kept it iir 
fo reign banks. It is relitbiy lesint that
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the follwoing fr>reign bank eccc unu cie 
being nxaintaincd by M r. Shctty :

• A/C N o .

1. The First National C ity
Ba nk Doul Street, New
Y o rk  . . . 81390

2. Swiss Credit Bank, L u-
ganc . . . 98710

3. Sw iss Credit Bank, T uri-
no . . . . 8089851

Sir, the remittances received were to 
heavy that the son-in-law o f Chairman 
Dr. Taranath Shetty pn tested that the 
Federal Revenue O ftoals were after 
him in the States as to h w so miich 
ammnt has been put from this country 
there. They were searching for him-

Sir, the banks are run with the decisions 
o f the Directors but here no decisions 
■were taken by the Directors. By passing 
all the n rms the m>ney was given.

“ The deep involvement o f the Chair
man with two notoriou sumgglers 
i.e. Shri K .S . Abdula o f Kesargod 
and Shri Sufi Ibrahim o f Kasargod/ 
Mangalore and other smugglers 
can be foimd out from the 
records o f the Bank by g ing into 
details o f  the large amoimt of 
loans sanctioned to the firms owned 
and controlled by the absve-said 
two smugglers and their relatives” .

AN  HON’BLE M EM BER : Sir, he 
i '  referring to so many things.

SHRI K.P. U N N IK R ISH N A N  (Br- 
d 'ft  ra) : It was also referred to by Mr. 
MidhU Limaye in the last House.

SH RI K .L A K K A P P A  : Various mal- 
praaices have been found cut aqd they 
have registered cases against them. The 
cases are pendirg befc re the Q u r t . I  
would like to put a number c f  questions 
arisirg cut o f this fact.

1. Whether the Reserve Bank kept 
the inspection report in cold storage 
near’y f̂ r̂ one year ?

2. Reserve Bank avr ided deliberately 
investigatirg into the In am e Tex

prowcutijns against Sunderram Shetty.

3, When forced, they hurriedly ins- 
ixucted their Bangalore Office to get some 
skeletons.

4. This repr>rt was handed over by 
M r. P.N . lOiamia to M r. Simd«r«m 
Shctty for getting a favrurtble fpirii«n 
from solidtcrs M/S Mulla & MulU & 
Craigie Blunt & Carce. ,

SH RI Y A Y A L  AR RAVI (Chirayujki]): 
This opinion has been a  nveyed thrc vgh 
telex.

SH RI K . LA K K A PPA : 5. Mr. Khanna 
wrote a letter to the Banking department 
saying the R.B.I. has obtained f pinion 

from a leading solicitor fn m B< mbay 
(’n Incime-tax matters and that the 
Chairman cannot be held perscnaUy 
responsible for the lapses.

7. M r. Khanna handed over the letter 
to M r. Simderram Shctty perse nally 
who flew back tr New Delhi and handed 
over it to the department.

8. Banking department wrote a letter 
to Reserve Bank saying that they have no 
objection in the letter giving extension 
to Sunderram Shetty.

9. Department o f Banking, (operatic n« 
and development) Reserve Bank prepared 
an office note under the signature c f  Jc im 
Chief Officers, U .K . Sarma & A. K . 
Bucher rec  ̂mmending extensii n c f  the 
term of M r. Sunderram Shetty with cer
tain c 'nditims.

10. When M r. Luther refused to sign 
the conditional extension o f term to M r. 
Sunderram Shetty, the Reserve Bank wes 
forced to c mvey the c  nditic ns thrt vgh 
telex.

11. The Reserve Bank has kept silent 
in Sp ite  o f the fact that M r. Shetty has 
fl lUted Reserve Bank directives.

M r. C H AIR M AN  : You are to  m a k e  
o n ly a s h 'ir t  s ta te m e n t. Youhave alre a d y  
ta k e n  I3^ m in u tcs.

SHRI K . L A K K A P P A ; Why did 
n It the Reserve Bank o f India take actic n 
on the Inspection Report submitted in 
July 1976.? Tne report had specifically 
stated that the Chairman is not fit perse n 
to hold olfice in view of his substantial 
responsibility for the irregularities and 
that Chairman had aacd against the 
interests c f  the State and disregarded the 
advice and directions issued by the 
Reserse Bank c i  India and had caused less 
to the Bank. Can the same R .B.I. re
commend to the G'»vernment c f  India 
further continuance c f  the Chairman’s 
term overl''oking the inspection rep;rt 
and serious charges against the Chairmtn 
framed by Incime Tax Department in 
coancction with fictiti tis deposits hcld^ 
by the Vijaya Bank amounting to near]/
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[Shri K . Lakk^pa]

Rs. 3-0 ctc its?  H ew c * n  the G cv cir- 
m c n t approve o f  th e  R .B .I. recr nr ir.trde- 
t i c n s  for a m in u tr c t  r f  the:Chi iim m ’s 
te r m  when they knew fully t h a t  the Ins
p e c tio n  Report a n d  th e  I n a m c - t t x  De
partment cases F g iim t the O u iitr m  iic  
o f a s e r i r u s n a t u r e w a r r a n t i r g  Chehm m ’s 
d is c o n t in u a n c e ?  The hen. F irtrce  M i 
n is te r  had s a id  the ether dry thrt ihc:e 
w e r e  all o f te c h n ic a l natuie. N< w I 
w o u ld  like to refer to In c r m e -tE X  Act 
o f  1961.

Under Sec. 131 o f the Inccme-tax 
A ct 1961, the Income-tax Officer sum
moned the Accused No. I Bank to prcduce 
fixed deposit registers £nd inteiest pry- 
ment receipts in respect o f the said 17 
depositors who had fixed dep( sit acci unt 
in various branches c f  the accu£cd No. i 
Bank. A  number o f persons have been 
involved and the cases in accrrdence 
with the Income-tax Rules and also 
CriiTiinal Procedure Crde heve been 
pendir.g against them. Hew can y( u 
come to the conclusifn that these art- all 
o f technical nature ? The mi mtm y< u
s?y that these arc o f technicrl nature, 
the whole country will be swindled 
by banks in which so many pet pie have 
dept>sited their hsrd-cirned mi r iy . If 
your attitude is like this, sc ft-rcdi ll rg 
this issue r f  atrr cities end fqurruciirg  t f 
public money, ether banks will stsit 
dcingthe same. Then all sorts i f  fixirg 
norms, rules and regulatic ns will metn 
nothing. Banks and financial institutic ns 
should reflect the aspiratii ni 1 1 the pei pic 
o f  the country. Banks shruld hive the
clear c( nfidence < f  the cc untiy. B irk s 
should also cc me to the help ( 1 the p< c r. 
T i'd fy  huge amounts i f  m< m y aie bcirg 
given by loans and advances ti be .‘ quan- 
dered and the whf le thing hps been 
swindled. The rule is that kIut R j. f.o 
crt res there should be natii naiiM ti. n. 1 
do not kni w whether y< u believe in the 
phil'Sophy of natic nali.'atii n. I ;h( uld 
like to know whether recently tht Re: ti ve 
Bank has sent a circular r< tt tc the 
ministry that he had bypassed the ct ndi- 
tii ns laid di wn. Sixteen i fiicei' hid 
been unceremi nii usly itm< m c . Theie 
is a cr nditii n. It sht ula be it lciied to 
an independent b(.dy. Acticn should 
be 'taken. He has bypassed certain 
a  nditii ns leid di wn. Recently, two 
weeks back the Reserve Bai k i f India 
again gave a m te. What aaic n ht s the 
fina nee' ministry tt ken ? Wi 11 yi u kindly 
pp duce the first repc rt, the seci r.c lept rt 
and 811 the relevant reci rds pertt irjr.g to 
the enquiry and place them < n the Table. 
One man was killed, tw( men weit killed. 
Yc u enquire. Millions c f  pe< p k  will be 
lq l|fd wticn public money it tqundered.

For nothinit you appoint a ortmnissim c f  
enquiry and give jobs to retired fudges. 
W ill you kindly have a high level judicial 
enquiry against those activities. W ill 
ycu  prove that you are net hsnd in glc ve 
with that or that you are not minimi.* irg  
the importance o f the subject ? W ill 
you deal with the matter and set right 
the things that have gone wicng in the 
institution and save the depositt r.*: in the 
interest o f the nation and in the interest 
ofthefinanccsofthepeopleofthis ccuntiy.

M R . CH A IR M A N  : Shri Uruiikrish- 
nan. Only a question.

SH RI V A Y A LA R  R A V I : We wanted
a discussim; ni-di y-yet-r: iri c" n-'U in 
is there but there is no time. 21 membe:& 
gave notice.

SHRI K . P. U N N IK R ISH N A N  ; I  
shallfi'llow the o  nventii n in this Hi u:e, 
Tshall saysem ethirg by wi y i f  en intro
duction. It is a veiy impi rtint i rd 
M r. Lakkappa has civcicd mi.'t i l  the 
grfurd. It has hccn cxriJed bcfi it  in 
this House al.si', by the Ec’miriMifiivt- 
actions taken by the Finsnce M iniitiy 
imder varif us Acts, f< r vii letii r.' < 1 L; %v, 
not excludirg the In dm c-tjx  Act. 11 d 
varicus ( ther A av. In particul: 1 il c- 
chairman has been canyii g < n ci mir; 1 
and malefide acti< rs peit: ir.ii g f< ihc 
msnrgtmcnt < f  V ijiyi B irk . I : m  m t 
conccrned with the pa;,t v o y  mvt-h as 
with the present, paiticukily  <li t' 1( i 1' 
the finance m iniitiy ard the R ticive 
Bank and alsr unfi iturfteiy the F in  rce 
Minister. While icplyir g ti the St.'iicd 
Questii n No. 191 i f  M r. V ty rh i Ri.vi 
on 24th June, 1977 and when I pinpi intcd 
him he said that he hid Iter givtn cx- 
tensii n vcij tectmly cuiir£ i l ;; g< M ir- 
mtnt’s peril d but ii w i; n \  
by giveirm cnt. a y e n ’.', cxtcriiir wrs 
given by the Reiejve B trk . He tiitd 
to M ft pedal the i;;ue. T h u  is the 
grevtmtn c f  the ch figeth tt I Wirt 
to mike. There wi.s a R cn n e  
B frk  c f  India impcctii r  itpi it 
undcrse«icn36oftheBtnkir.g rcguhtii n 
A c tifi9 4 9 . Thewholege vcjrircrt. the 
previc asgi verrmen- slsi , j r c i l i  picjint 
JanatL gi vcirmcm. whti htvi il (j  t u n  
d iir g ?  W hit is the Fininet M irim y 
di ing, W ft i: bi< vg lt ti rht m lici i i the 
M ini:tiy ? The F in r.c i M iri;u i .11 c a
telephi nic Cl n v« :iiii I witl t l i  RiMive
Bank G< verm r. O  i l̂c he dcry this thi t 
he had net talked t< the Rcseive Bsrk 
G  vernc r f n thii, pi int ? T h tu  W£Si telex 
messige fri m the Chiel Offxci <1 the 
D BO D , Reserve Bank B im b ;y  tt the 
O uirroan i f  V ijtyi B trk  ; It said„
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**you will be given extension provided 
y m  satisfy these eruditions.”  That 
«  dated 25-5-77. Tw o months have 
passed. A  m' nth has passed since 
the questir>n came up here. W ruld the 
"Finance Minister tell the House whether 
he has guaranteed the interests r f  depc ri- 
tors and the public at large by not insisting 
on the implementation of these c< nditif ns? 
H as it been implemented to this day.’  
“Was it implemented after the telex mess
age was sent ? What were bis depart
ments and the Reserve Bank d ing? 
W h ' is hiding what.^ I want to know, 
after that telex message and after the 
repeated reminders, who has frrced the 
Finance Minister’ s hands to keep silent ? 
After this was raised in this House on 
-24th June, did he take action Has it 
been implemented.’  Has action been 
taken agiinst a criminal against whrm 
charges are pending in inct'me-tax cases 
and enf'Tcement cases.’  His passport 
w is withdrawn, but I do n<>t know how 
he g )t it back. Perhaps Dr. Subra- 
maniam Swamy might be able to tell us. 
We are n ’ t here t > shield any one, whether 
it is Sinjay Gandhi or any Gandhi on 
this side or that ;id;. W a >ever is guilty, 
he muit be brought to b<'rk. Ithfug^ir 
that was y '̂ur principle. I f  that is so, 
why did he remain silent ? What i.' the 
Finance Ministry doing.’  What is the 
Reserve Bark doing.’  1 want a categorical 

answer. There was ' a letter cn the 
questi on o f the Chairman’s extension 
sent from the Finance Ministry (Banking 
Department) to the Reserve Bank. 
Wnat is the Reserve Bank’s reply.’ The 
Minister was a distinguished civijian and 
he knows that under secti 'n io(AAA) of 
the Banking Regulati 'ns Act, 1949, you 
cm  rem 've any Chairman of any bank. 
Through the Banking Regulatit'ns A a ,  
as amended, this Parliament has gi\en 
enough p )werS to the Reserve Bank and 
to the Finance Ministry. He cannot 
run away saying, “ The Reserve Bank 
has d 'ne it. I d; pot know any thing.”  
Tn.it i:> what he tried to sry on 24th 
June. I want a citeg'rical answer to 
my question as to whether he was con
sulted and if so, what did he tell the 
Reserve Bank Givernor.’  What does 
he pr;)j> >se to do ? it true that these 
cm diti ns have not been implemented 
to this da>.’

SHRI KONDAJI BASAPPA (Davan- 
gere) : This bank was started in 1931. 
In 1962, when the present incumbent 
t ' >k over ai Chiirman, there were 
hardly 21 branches with 176 empkyees 
and with a dep osit c f  Rs. i-8 i crores. 
After he took over, in the course o f seven 
years, the number of branches multiplied 
to 114, with 1160 employees and vrith 
fijted deposits o f over Rs. 18 crcres.

L iter, when he was app minted permanent 
executive head and permanem Chairman,
il multiplied to 446 branches with 7500 
en^loyees and with a deposit o f  Rs. 221 
crotes. Under his dynamic functirnirg 
and guidance, the bank has grfwn from 
pcacdcatly nothing into such a big bank. 
It is well-known throu^ r ut the crumry 
and outside also. It has also got an inter
national division for dealing with fflfeirS 
o f foreign exchange. They ha\e 
also established a training collcge. 
A ll these developments ha  ̂e 
been made by this bank. It is c ne r f  the 
best banks. Therefrre, I  feel that its 
functioning is all right.

M R. CH A IR M A N  : Now M r. Badri 
Nardya^. Only i or 2 minutes please.

SHRI A. R. BADRI N ARAYAN  
(Shim ga) : M r. Chairman, Sir, I pm 
aware of the functif ning < f  this bark, 
because I happen to come fr< m a district 
adjacent to the place from where this 
bank was started. It has been doing 
excellently well. It was started fr< m 
scratchj and acc rding to the reply given 
by the hf>n. Finance Minister, govern
ment arc not aware o f any case o f corrup
tion, excepting an income-tax case. We 
do n.)t kn w the details of the in a  me-tax 
case. It is a matter for the C< urt to 
find out whether t'ffences have been ct ir.- 
mitted, or not. It is a matter for exa
mination. Regarding the cfmplaint c f  
the 16 offidah, the Finance Minister has 
b e e n  pleased to say that an outsider accept- 
table to the Reserve Bank has been appc in- 
ted. I think we have to wait for 
the results o f the enquiry prc posed to be 
conducted. Mr. Lakkappa has raid so 
many things and made grave charges, and 
they have been c  t d - berated by Mr. 
Uiuiikrishnan.

SH RI K. L A K K A PP A  : The docu
ments are there. ( Înterruptions)

SH RI A .R . BAD R I N A R A YA N  : I f 
the facts are as stated by M r. Lakkappa 
and Mr. Unnikrishnan, it is a matter for 
detailed enquiry. But no allegations 
should be made, that cannot be substan
tiated.

I belong to an adjacent district. I 
know how this bank started frt m scratch. 
Having known the working o f the bank, 
I w .)U ld say that we should not go merely 
by such serious allegations made againtt 
it. (Interruptions) Let the Finance M inis
ter enquire into them.

M R. CH AIRM AN : You should put 
on^ a  specific question. Y ou  are not 
doing it.
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SH R I A. R. BAD RI N A R A YA N  : In 
view of the gcavc allegaticns made by 
Mr> Lakkappa and M r. Unnikiishnan, will 
the hon. Finance M inister be pleased to 
have the matter enquired into in detail ? 
I f  the Chairman o f the bank could be 
observed on enquiry; ke should have a 
chance. I f  he is found guilty dire action 
maybe talun.

18 h n .

SH RI A . K . K O T R A S H E T T I 
(Bslgaum) : This discussion is regarding 
the funds of the Vijaya Bank There 
was an article in the B litz  on the 28th 
M ay I977> making several allegations 
against the Vijaya Bank and its Chair
man. In reply to that, on the i i th  
June, 1977, the Chairman of the Bank 
gave a rejoinder, and that led to sj>ecific

Questions here about those serious 
legations.

PROF. P. G . M A V A L A N K A R  
(Gandhi Nagar) : Sir, on a point of 
order. I thought in a Half-an-Hour 
Discussion the member who is raising 
it will make a short speech and the 
other members who have given 
notice will ask brief and pointed questions 
S-) that the Minister will have adequate 
time to reply within that half an hour. 
Now you have stated that the House 
will adjourn at 5 minutes past 6. Then, 
where is the time for the Minister to 
answer ? So, the whole purpose is 
defeated. Therefore, please give a 
ruling that the time is extended so 
that the Minister can give an adequate 
reply.

M R. C H A IR M A N  : I have followed 
the point raised by Prof. Mavalankar. 
I f  the House agrees, the time can be 
extended till the reply of the Minister 
is over. I would request the Member 
to put the question.

SH RI A. K . K O T R A S H E T T I : 
Both on the 24th June 1977 and today 

certain allegations were made against 
the Bank and its Chairman. I want 
to know from the Finance Minister 
whether the allegations made in this 
House today and on the 24th June 
have been covered by the Inspection 
Report o f the Reserve Bank, whether 
the Inspection Report is accessible 
to outsiders, if  not how it has been 
leaked out and whether any action 
will be taken against those who have 
leaked it out.

TH E  M IN IS T E R  O F F IN A N C E  
A N D  R EV EN U E A N D  B A N K IN G  

(SH R I H . M . P A T E L ) ; M r.Chairnian, 
S ir , the statements that have been made 
^  Shri Lakkappa and subsequently

expanded by Shri Unnikrishnan contgin 
a number o f sweeping charges against 
the Chairman o f the Vijaya Bank. Shri 
Unnikrishnan has gone further to say 
that I myself personally has somehow 
tried to shield him. Let me, first 
o f all, assure this House that I have 
not any interest in shielding anybody. 
That is the first point I want to make.

Secondly, I think the misunder
standing has arisen because of my remark 
when I answered the question in the 
House that the offence was of a technical 
nature. I would like to remind the 
hon. Member in what context I had 
used the word “ technical.”  The 
questioner had said that he was involved 
in a heinous crime. I pointed out 
that these offences related to cases 
against him in respect o f failure to  
declare interest exceeding Rs. 400 in 
regard to various accounts. This is 
undoubtedly a matter which every bank 
is supposed to report in regard to anybody 
who has a deposit account.

SH RI K . P. U N N IK R IS H N A N  : 
These were fictitious deposits and 
interest was paid on them.

SH RI H. M . P A T E L  : The hon. 
Member has far more information than 
I have. The Chairman of a Bank does 
not look to this crediting and sending 
intimation from branch offices. These 
were all, if you remember, from branch 
offices. I would say nothing more 
than that.

SH RI K. P. U N N IK R IS H N A N  : 
W ill you give me one second?

SO M E H ON. M EM BERS : N o, 
no.

M R. C H A IR M A N  : Please sit down.

SH R I K . P. U N N IK R IS H N A N  ; 
He is misleading the House.

M R. C H A IR M A N  : I will not allow. 
Order, order.

SHRI K . P. U N N IK R IS H N A N  : 
He cannot mislead the House.

M R. C H A IR M A N  : Nothing will go 
on record.. .  Since the hon. Minister 
has yielded, will you kindly be brief?

SH RI K . P. U N N IK R IS H N A N  : 
When I said he has shielded, I did 
not mean that he was colluding.

He just now said that the Chairman 
may not know some o f these things. 
That is precisely what he said. In 
C .C  1334 of 1977  in the Court o f the 
C hief Judicial Ma^strate o f Mangalore^ 
the plaint filed by his department says ^

I
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“ These omissions on the part o f
Accused Nos. 4 and s were also
made under the instructions and
guidance o f Accused N o. 2 (the
Chairman).”

That is the crux o f the problem. Fictitious 
deposits were collerted. Interest was 
not paid by the Branch Managers in 
the branches. But interest was paid 
directly by the Chairman from the central 
office. That is the point.

SH RI H. M . P A T E L  : I was con
cerned at that time only with what 
I said in the reply that these were the 
charges. I had not seen this complaint 
to which you are referring.

SH R I S H Y A M N A N D A N  M ISH R A  
(Begusarai) : You must be fully posted 
with the facts. Otherwise, you are 
keeping us in the dark. Indeed, if 
the Minister does not have full facts 
and comes before the House, we are 
kept in the dark.

SH RI H. M . P A T E L  : There was no 
question of my not having to be prepared 
for this. I do not accept that I Was not 
prepared. I was fully prepared.

SHRI SH Y A M N A N D A N  M ISH R A : 
Here is an evidence which was quoted.

SHRI H. M . P A T E L  : Will you please 
look up the question ? What was the ques
tion to which I was giving reply ? If you 
see those questions you will find that this 
is the complete answer. And that is why,
I used the expression 'technical’

Mr. Lakkappa referred to the fact that 
there are foreign accounts. There is nothing 
at all to show or prove that these foreign 
accounts exist. Whatever may be the 
source of information of Mr. Lakkappa, 
let him hand over the papers to me. I will 
certainly inquire into it. The whole 
question proceeded from a report 
which was published in the Blitz. 
You may have other sourcc of information. 
^Interruptions) I want to know which the 
facts are. He referred to the inspection 
report. The inspection report did not 
say__

SH RI SH Y A M N A N D A N  M ISH R A : 
It says that he is an unfit person. (Inter
ruptions)

SHRI H. M . P A T E L  : Inspection 
report does not make any such statement. 
Inspection report is not intended to make 
such a statement.

SHRI SH Y A M N A N D A N  M ISH R A : 
W hy ?

• SH RI H. M. P A T E L  : O f course, not.

SH RI K . P. U N N IK R IS H N A N  : 
Recommendatory notes accompanying 
inspection notes. It is an appendage and 
part o f the main report.

SHRI H. M . P A T E L  : So, it is a 
different matter. (Interruptions).

SH RI SH Y A M N A N D A N  M ISH R A : 
Place all the papers that were submitted 
by the Inspector. (Interruptions).

SH RI H. M. P A T E L  : Mr. Chairman, 
they do not let me answer in my own way.
I have said in the beginning that I have 
no intention to keep b̂ ack the facts. But I 
must also be accurate. I f  they choose not 
to be accurate, you would also say thst 
I m iut accept the position. (Interruptions).

M R. C H A IR M A N  : Please let me 
reply.

SH RI H.M . P A T E L : I am explaining 
and I am clarifying my own position as 
to in what circumstances, in what context,
I said that it looked to me that those 
offences were technical. (Interruptions) 
The various points that have been made, 
the various information which I now 
possess, regarding the Vijaya Bank, does 
convince me and does satisfy me that it 
is necessary to go into all the facts relating 
to the Vijaya Bank. This is what I propose 
to do. I will be glad if  you let me have any 
special information that you may have in 
your possession.

i 8 ' i 6  hrs.

M E SSA G E  FR O M  RAJYA SABHA

S E C R E T A R Y  : Sir, I have to report 
the following message received from 
the Secretary-General of Rajya Sabha ;

‘ In accordance with the provisions 
of sub-rule (6) of Rule 186 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the Finance 
(No. 2) Bill, 1977, which was passed 
by the Lok Sabha at its sitting held 
on the i8th July, 1977, and trans
mitted to the Rajya Sabha for its 
recommendations on the 19th July,
1977, and to state that the Rajya 
Sabha at its sitting held on the 28th 
July, 1977, recommended that the 
following amendments be made in the 
said Bill :—

Clause 3

1. That at page 5, clause 3 be omitted

Clause 13

2. That at pages lo - i i ,  clause 13 be 
emitted.


